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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC011056812025 

+  ARB.P. 2135/2025 

 KOTAK MAHINDRA PRIME LIMITED  .....Petitioner 

Through: Mr. Rishab Saxena and Ms. 

Ashley John, Advs.  

 

    versus 

 

 SALMAN I  & ANR.         .....Respondents 

    Through: None.  

 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%       16.10.2026 

 

1. Learned Counsel appearing for the Petitioner seeks leave to 

withdraw the present petition on the ground that the matter has already 

been settled between the parties. 

 

2. Leave and liberty, as sought, is granted. 

 

3. The present petition is dismissed as withdrawn. 

 

 

OM PRAKASH SHUKLA, J 

OCTOBER 16, 2026/at 
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